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- ORDER -

‘Mr G. Sarma, learned Addl. C.G.S.C.,

for the respondents.

The application has been purportedly

to;opo-oooooov‘ocn0000...0'uoo...oo.too.o. :

flled by 67 applicants claiming Special Compensatory

(Remote Locahty) Allowance. However, it is

n01ced ‘that both the main O.A. and-the—application

and the application  under Rule 4(5)(a) of the

_ff_Central Administrative Trlbunal(Procedure) Rules .

1987 are defective as there are no signatures
against the names of a number of applicants.

In particular in the petltlon uder Rule 4(5)(a)

of: the Central Admmlstratlve Tribunal (Procedure)

Rules 1987 - agamst 29 names only signatures

‘'were affixed out of 67 applicants mentioned

in. the verification therein. Mr D.K. Biswas,

allow him to withdraw the application with libert};

to- file fresh application without prejudice to

- the contentions in this application. Prayer allowed.

The application is disposed of on

withdrawal.

learned counsel for the applicants, submits to .
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' Case No 1 O.A.ngdil.of 1996.

shr1 Nanda Kishore Thakur.
.Mazdur,

shri Rambilas Yadav, Mate.

Shri George Mathai,
S.K.-II,

shri Bhabananda Das,
SOAC-II

[

shri Ratan Deb,D/Man-II.
shri Purar, Mate,

shri M.C. Chakraborty,
P/Fitter, H.S.-II.

‘Shri Ram Chandra,

Carpenter.

shri Rama Krishna Harizan,

Mate.

shri Bikram Yadav, Mate,

Shri-Mohan-Bhuiya, FGM(SK) .’ 22,

shri KPGK Nair, FGM (SK).

shri Khush Bahadur Sonar,
Mate, '

Shri Rashik Ch. Paul,
Elect. S.K.

Shri M.k..Chowdhury,
EIQC. S.K.

shri Pradip Kalita, Dhowk.'

Shri Rama Kanta Horizon,
“ Mazdur.

Shri Arjun Kr. Roy,
e 1t umubie mdbate s"l‘pd‘t ,? B/R-'I .

shri V. Margabamdhu,Mate.

shri C.« Mani, FGM.
shri Dhanai Yadav, V/Man,
shri Jamal Uddin,Elec.

shri sirajuddin, FGM

SeK.

B 2.

4,
64

10,

12,

14,
16.
18,

20,

24,

26,

28,

30,

32.

34,
36.
38.

40,
42,
4.

46.

’

shri

Shri

shri
shri
shri
shri
shri

shri

Shri

shri

shri

shri

shri
shri
Shri

Shri
shri

shri

Shri

shri

shri
Shri

Shri

Surendra Ch, sukla Baidya.
‘Carpenter.

Prabhﬁ‘ Dayal, Carpenter.

Prabal Yoyti Deb,
Supvr. B/S-II.

S.P. Kabiraj,

suren Ch. Bora, F/Printer.
D.K. Singha, L.D.C.
Subash ChDeb.

Satyeadra Sukla Baicga.

MasoRr.

Ashok Kr.'Balmiki,
S/Wala. .

Ayoy Dutta, Dlec, H. s.-I. _

N. Nateshan. FGM (SK).
Hariprasad Pradhan, Mate.

Ashok Kr,. Dey,
FGM, SK,

Sankar Purakayastha,
Mate,

HeMe. Nag. Lo
.EleC. HOSO‘II.

PoCQ‘SUkla Das, F.G.M.

sudip sutradhar,
F.G.M,

B.C L] ROY’

NSV S

Pradyuana Dr. Dutta,
Supdto B/R—Io'

Chaturgan Hazam, Elec,

‘Benu Tanti, Maédur;

Ali Muddin, P/Fitter-SK,.

Sibendra Nath Chaki,
Supdt. BR-II,

Pl
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47, shri Dharanidhar Das. LDC. ‘48, shri Suresh Ch. Roy, Mason.

'."§?3.Shri Dipak Ranjan DaSo ) 500 Shri SAMcs;fNGQVi' AOE.‘B/R.
LIECQ SKo ) : o
S51le. Shri Nitish Ranjan Kar, + 524 shrt Nripendra ‘Ch,e Paul, "~
A.E. BR. Elec., S.K.
53+ Shri T.K. Bhattacharjee, 54, shri A.K. Nandy, SK-II.
L.D.Cp " ’
55. shri Sujlt Kr. Banarjee' ) 56, Shri S.P. Jain.
. Supvr., B/X-II. :
57. Shri Dilip Kr. Saha, 58, Shri Swapan Choudhury, -
' | SeAe~1. , . 8updt. B/R-I.
59, Shri Radhaballab Debmath, 60, Shri A.K. Mitra,
- 'Supdt.:E/M-I. SOKO-I.
61, Shri M.C. Das, A.E. B/R. 62. shri Kanulal sukladas,
- AR ' © 0ffice-Supdt.
63. shri S.K. Gangopadhya, 64, shri N.D. Pow,
: A.E. B/R, T -+ Office Supdt.

65. 'Shri AL+ Guha, BAR. Gr.-IX 66, Shri Supratiah Sarkar,
‘ [ V/Man.

67. shri B.K. Dutta.

-All, posted in the Office of the Garison Engineexr(P),
872 EWS, C/0 99-A.P.0.

000..000{ Petiﬁiqners.

- VERSUS = .
"1, Union of India, represented by the sacretazy,

- Ministry of Defence, Govt: of” India; New Delhi, m———
20 Garison Engineer(P), 872, Engineering Works 99 A.P.O.
- o cecesesee Regpondents,

PARTICULARS OF THE RESPONDENTS.

1, - Secretary to the Govt. of Iadia, Mimistry of DEFENCE .
in centrol of Respondent No.2 and 'its establishment. .

\\ .
2. .. Garison Ergimeer, 872 Engimeering Works sec. 99 A.P.O.
Head of the Office and establishment im which the
Applicamts are/were posted.

Contd.'. L N .p/3 0”‘
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~allowance by the Respondents ever after—
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3‘5&“L”““' All the Applicants here are civilian defemce

3.

. T-1 : L ‘ L,

- -3 Page;B :9

pmmcunms OF ORDERS AGAINST wmca mz
" APPLICATION Is MaDE.,

The applicatiom is directed against the nom-
1mplementation of the Government of. India, Mimistry of
FiRance(Department of expeaditure) O.M. No.20014710/86
E-IV dated, 23-09-1986 and denial of ""QWM@@““ |
udgement and
order of this Hon'ble Tribunal inm 0.}"...'4 \ﬁggrpassed on
9403-1994 and implemented by the Respo é%;t'No.l in
reapect of 149 Applicamts similarly situated as ‘the

-3

" Applicants here,

JURISDICTION OF m"“mmn .

All Applicants are c;vilian Defence employees
posted in same Field area, now declared as “Modified Field -
Area® from various date between 1984-1994¢ The Applicant

' ”declare that the subject matter of the application aand

the redreasal prayed for are within the jurisdictionm of
this Hon'ble Tribunal. The Applicants declare that the
pplication ig within the prescribed limitation.

FACTS OF THE CASE

ihn,,i" All these Aﬁplicants 3oined shri Mrinalzxanﬁi Das
in a joint applicatiom before this Hon'ble Tribunal which

. Was registered as O.Amﬁgg;.of 1995'and was finally disposed

of by order ‘dated, 11-01-1996", As the joint petitiom suffeeed :

'““““fram procedural imfirmity and irregularity this _application

in proper form is being filed under the leave of this
Hon'ble Tribunal.e

employees working im various posts described im details -
in ;he"list of names ‘annexed. They are all posted in
‘the establishment of Respondent No.2 with effect from

.. dAifferent Qates after 1984

A

Contd......P/d.
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3. That the allowance namely%t?&.ég%fﬁfqi.... is
admissable to all Central Governmen employees similarly -

' situated by virtue of Ministry of Defence ‘Off fce Memo
N6. 4(19)85/D(Civ-1) dated,11-01-1984., -

4. ¢onsequent on.the recommendation of the 4th
Ceitimission the Government of India decided and the President
of India accorded approval to pay the allowance im the pere
mlssable rate to all emplpyees posted in*the North Eastern
States. : T

5 | The Applicants are all entitled to the'allowance

- from such dates on which Applicants were 1nd1vidually
posted to the establishment of Respondentmﬁo.3.'The
Applicants thus challenge the non—implementation of the
allowance to’ which they are lawfully entitled.

- ——t

P P KRR ‘. oo .
b e . Vs .

6'e As many as 149 Apﬁlicants posted im the same
entablishment of G.E.(P)87ZEWS, at Agartala(Tripura) filed:
Applicaxion before this Hon'ble Tribunal challenging the
denial/non—implementaticn of thegkﬁ....... ?fi ..allowance.
This Hon'ble Tribunal after hearing all the parties passed
its final verdict on 29-03-1994 in O.A..!ng./89 direc’cinq
the Respondents to pay all arrears accrued to each
individual Applicant wtth reference to the date of posting
and the rate admissible. The said Order of this Hon'ble
'l.'ribunal was oonfirmed in review application..'%...lws and
a8 such the Order of this Tribunal has already been imple-
' mented in respect of all those 149 Applicants who are

ST TITIEE TV T8 U

similarly situated as the present ‘Applicants arey ~

g

Te . The Applicants expected that the .allowance

© would“be uniformly applied in the case of all similarly
situated employees on the decision of this Hon® ble Tribunal
But the Order of this Hom'ble Tribunal not having been
1mplemented beyond the 149 employees, the present Petitioners
slongwith others served a Notice demanding justice through
their Coumsel and déspatched registered post on 10-04-1995,
No response having been received the Applicants filed the
joint application with Shri'Mrinal Kaiti Das(C.A:......1995) -

] and.that joined the Petitionubeiﬁgﬂprocedurally~de£ectiVe.w —

Contdo eee 0P/5:.
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the present application is filed in proper forme. )

: —

Be That the decision amd the verdist passed by this
Hon'ble Tribunal om 11-01-1996 in O. A..?f?./[.lssv{ would be
applicable in the case of the present Applicaats, all helng
eimilarly situeted and having common cause qf‘action'and
identical relief sought for’ -

L

RELIEF SOUGHT

A —*

' Gl e . .'-.“ e ¥ N I . . .
(1) Thé Judgement and Order,of this Hon'ble Pribunal
in O.A. .11%/[; .1989 and in O.A?ﬁlg% passed on 29-03-1994_

- .and l1¢01-l996‘respect1vely to bé made applicable in the

sase oOf the.preseﬁt Applicants.

(i1) This Hon' ble Tribuna] would ‘also kindly pass
Orders as to cost of this proceeding and. such compensation
for denying and delaying the payment of the allewance to
whlch the Applicants are: laufully entitled.

aut

. . THE _DOCUMENTS ANNEXED.

L)
i ’ ' .. !
. mu‘alﬂlﬁnli.#“ + 1 . s B . '
A _‘ . . .o , O . o —
ha o1 '

..2!.

3‘,'

4'e

o NUMBER OF I.D.O.

""8\09 ;%{gogg ' Aa/o‘;:% P.O.' e
369 15099 | :

: ' R T ) L e eeia .»..‘< ' . o 'COntd',?.,,*,P/6.

LS e eee ea WL ades Gast s omedn e



'Ueﬂification

UE  ghe undrsigned posted in the establishment of Respondented
at Agar@ala,ﬁripura,do horeby verify the contents of the appli-~
. cation above,uhich are true to our knowledge, and we have not

- suppressed any material facts,

e N&maa Kikhore 'ﬁm/ﬁ%
" bl
z'éUDDMC;)/ZR Cﬁ:‘,g%&?/i’@” m'b/ L

g Cor Porlinh, adws - y s
6. Preabhu Doyl 3 [ifn,
5. 6‘“’(?‘ N’)Q(t‘ﬁvt "’ﬁ'/'}
s P.J Dev 25 o Peasad hudlon Homsasiar
i Bhabonani Qﬂ% 27, Kingly Bdv Sextan -k B %V/
8. Shi 8. Kokiv ), ’A;-;\/, : 28,=f:/<\_&[/\é\_g Vv Q),Q(T m
. Reafan Dot AL 2. Rasile Ch Qoo ) — =
10, Loqorr (2 fbvww %\lall.&nbﬂv@,unk%\nﬁtﬁh- £
1. Shes Pueor = MR, Chowdhointy— L

52 o M-\W\\o&&fg '
. e Q) w Qodbells T g
1[..6M..c‘¢mmw7 - PRty P-C .gm\o,\mbgp; eg;.squ:y
15, Sebohash CA»@%—M 354 KO\W\ Voo, Weares 2am —-:&’QMGN\
0. BK Duba - PP s soib swisdver. Ay
us Rdmcm@mz;@wwﬁrf 57, Prdom e Ry 2
o e Toll

N

1
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Yerification

WE  ghe undrsigned posted in the establishment of Rospondente3
at Agartals,Tripura,do horeby verify the contents of the appli-
. cation sbove,which are true to our knbwledoé, and ve have not

suppressed any matalla’ facts,

(,"1‘. CMans — ‘\ WW C[ﬂﬁ

2. thzgaﬂn H%am~ . Aodha Rt Shrotr

§ 2 Dhowdd oo - .@oyémo) ’ me Heg,
y 4. Aome /mvf,a“—‘écfzm KA, S\,\J@l@o&)ﬂ

4. "Jom\m,(’ L@B m@m’c"‘%’f 65y - 212, @wgﬁ éaél/’»é(e\
Ys. AltmUdin — 7 éo Nbxo’u&g

S U@BW\Q”/W? @ A C.«GLBJAQLA
Vgéﬁw wik Chaki(igh -,

G DD b B
4o, 5“’7125/704 @7/ “@( 39, S
. Supnotih ém/@fc SS@RD. Ty
G. Orple o s Dby ~9R7, o
Gy, . S ML NARV L V\v// -

33..

ﬁ AR AR M 34,

Y\J
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37.

- 41,

1,

3.
Se

7.

9:
11,

13,

15,

as,

31.

.33

35.

-

39.

43. Shhi‘rmnai Uddin,hleu. S5.K. 44,

45,

Fooay
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IN THh ChNPRAh ADMINJQTRATIVL TRIBUNAL

("UWN U\'I‘l BE.NCH

.\ f" Casea No g O.A, l,.,,,ot 1996,

Shri N@nda‘Kiahara‘Thﬂkur,
Mawdur ,

shrd fymbilas Yadav, Mute.,

tht Gugige Mathad,
“ Kt-Ilu

Shri habunanda Das,
Seh.-I1

Shr'i Retan Déb,D/Man-11,
Shid Purtu;”Mate.

thL M. Chakraborty,,
P/PItLer, HoBowll .

Shri W Chandra, ~
Carpenter,

Shri Wume Krishna Harizan,

Mate,

. Shri Bikram Yadav, Mate.

Shri Mohan uhuiYa, PGM(SK) . 22,

Shri KPUK Nair, FGM (sxc) .

shri thnh Bahadur Scnar,
Mate.

'Shri Rashik ch, Paul, .

i Elect. sJ.K.

shri ‘Mik's Chowdhury,
El@ao S.K.

shri pradip xalita, Dhowk .

Shri Rama Kanta Horizon,
' ) Mazdur,

Shri Arjuin Ki. Rey,
gupdt. B/R-1,

Shri V' Maryabandhu, Mate, -

Shri ¢. Mahd, FGM,

shri’ phqnat Yadav, V,Manm

gl o2

shri sirsjuddin, FGM

14,

" 26,

46,

2. dhri surendra Ch, Suki. Baidya.
Carpenter.

Prabhu payal, Carpenter.,

Prabal Yoyti-Deb,
SUPVY B/ S=IT,

S.P. Kabiraj,

4.
G

shri
8hr4

8 . shri
Shri
Sh'x‘i i
Shri

io.” SurenVCh. Bora, F/Printer.

12, D.K. singha, L.D.C.

Jubash Ch., Deb.

16, shri Satyendra Sukla-Buidyga.

Masor.,

Ashok Kr, Balmiki,
SMala,
ZE\\

Aoy Dutta, DleG. H.S.-I,

'18. shri

20, shrd

Shri N. Nateshan, FGM (sk).

240 sﬁri HariprasagA?radhaq, Mate,

SHri Ashok Kr. Dey,
- FGM, SK,

,28,. Shri sankai ?urakayastha;
T w Mate..

HJM,. Nag. - . e e

Elec. H.S.-II.

30, Shr#

32. shri P.C. Sukla Das, F.G.M. .

34+ shry sudip sutradhar,

F.C.M,
36,

shri B.C. Roy,

Pradyuana Dr, Dutta,

38°,
' supdt. B/R-I.

shri

40, shri Chaturgan Hazam, Eleé. S.K.

42.-8hr1'BenuhT§nti, Mazdur.
Shri Al1"Muddin, P/Fitter-s.

$hri Sibendra Nath Chaki,
Supdt. BR-II,

Contde ey, ps2,
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57

' 59

61

1,

:ushri
.‘ésyl
. qui
;'éﬁri
. 8hri
o Shri
; shri
. shri
. Shri
. ; §';1f1

o Shri

All,.
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Dharanidhar Das. LDC. 48, shri

Dipak Ran'jan pas, ""50, ‘Shri

Elec, SK. -

Mitiah Fanjan Kar, 52. Shri
A.u. B/Il.

Tk g mattaohaIJGQ, 54+ sShri

L.DuCy - e o

Sujit Kr. Banar jee, 56, 8hri

SUpvVr, B/S.I1I,
Dilip Kr, Saha, 58, shri

8 AO*I .

Radhaballab Debnath,’
supdt. E/M-I.

M«Co Daw, ALE. B/R,

3 K.« Gangopadhya,
AE, B/R.,_

AALSE

ALy Guha, am Gr.-II

BWK Dutta.

60, Shri

Suregh Ch. Roy, Mason.

S.M.s. NaqVi" A.E, 'B/Ro

Nripendra Ch, Paul, -
Elec, S.K.

AOKVQ Nandy, SK-II.

S.P. J‘i}!o
Swap\n\Choudhury,
Supdﬁ. B/R“I .

A, Mitfa,
SQKO-I. v

62, shri Kanulal Sukladas,

OEEIEe Supdt R

: 64. Shri N.D. Pow,

Office supdt.

Taom """“"'""'"'7

66. shri supratish sarkar,

V/M&n .

posted in' the Office of the Garison Engineer(P),

872 EWs, c/o 99..1\.9.0.

_;oooooooo Petitioners. ‘

« - VERSUS -

‘Union of India, represénted by the Secretary,

- Minietry of Defenve, Govt., of India, New Delhi.,
Gaxiuon Engineer(p), 872, Engineoring Works ‘99 A.P.O.

2.

4 anpriiph Aoy b 0

3

06&;0-000 Respoudents. S e

!’ARW UMst» OF THE RESPONDI?.NTS.

Seuretary te -the Govt, of India, Miniatry of DEFENCE

'ﬁ4u contro) ¢ﬁ Respondent No,2 and its eatahlishment.

Gerimon Englmeer, 672 nngineering Works sec., 99 A.P.o. e
Howd of the O(fice and oatablishment. im which the R

CApPAicants are/were posted,

C .

~ContdeesessP/3,
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' ' AN APPLICATION UNDER RULE 4(5)(a) OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL (PROCEDURE)
RULES 1987 FOR LEAVE TO SUBMIT A JOINT
APPLICATION BY THE: APPLICANTS HAVING COMMON
CAUSE C)F M:TION AND SEEKING SAME RELIEF.

The Petitioner{above named respectfully beg to

. o state as follovs 3=,
"l ' &haﬁ the Petitioners aré fi1ling a joint apbli—

wmwmoation before this Hon ble Tribunal oeeking relief on

C?"":f (. .). «Alluwance.

L W“”“]'_Qa‘uw_m That all the Petitionérs are civilian Defence
. - eamployees undar the same department and posted ac'the
L E puatmmm in the samy establishnent, ALl the Petition-
mim have identical and common interest and the cause of
l‘éction ig also similar in as much as th. deniai of the
allowance to which the Apﬁlicants are dntitled is similar

TR N " DI RTIN IR L " P P

. and with effect from the same éate. B . ' -
-
"3, That the 'Petitioners nréAlow-paid employees

.and cannot aﬁford t.o engage luMyuls 1ndependenulv or

bea&: the expensds 1nvolved in filina a seperate appli-

catlon and as such tha Petitioners agreeq to pray for

a permission of this Hon'ble Tribunal t;\éubm;t the
'?W?BM”JM"'- : qpplica£ion jointly by the Petitioners by one application
%- "+ and hence this application for leave of this Hon'ble

| Tribunal to file a sihglg application jointly by all the

Applicant Se

w ’ ‘ ) y Contdo ce e op/‘4‘0
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w3 Pagond g

3. < That tha present Putltionmxe were among ' the

.'nuini Applicants who juintly iiled O.A.E%?}.of 1995 Whiuh .
"waa h&éxd aL length tw thls Hon'ble Tribunal on 11—01-96
nt‘wuwahati Rench, Althoumh the judgement was passed
e v, o bhelvellef wag: allowed im respect of the lst Petitioner
nhed Mrinal Kantd Das who had signed the Petition, but
ot Ao wespmnﬁ of mthm; &5 who jolned the lst Petitioner.
. Lewe vwys howevam, allowed to tha Petttioners to file
proper applications whdreupon this H@n‘blg Tribunal

would cansider exﬁending the benefit of the judgement

: thla Petition for itling a bingle application jointly

by #\1 the Applirantm.

It 16 therefore humbly pLaynd thdt this Hon'ble
Tlibunal would conwider the alrqwestances and allow all

the Petitloners to file a single applicafiog\jointiy-by

Tatnle T o &ll the Petitioners,

T l e e oa L LY.
) )

A N D

for thig act of kindness the Petitioner shill

ever pray.

Contd. co o0 .P/S.
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